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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDER/S AD BENCH
AT HYDERABAD L
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Griginal Application No. 11 of 1996,
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1.The Supdt. of Post 0ffices,
Kakinada Oivigion, Kakinadsa,
E.G. District, A.P.,

2. The P stmaster-Genseral,
VisakRapatnam Region,
Visakhapatnam.

d. The Chief Popstmaster-GCeneral,
AP Circle, Dak Sadan, Abids,
Hyder abad.

Ard

1. K.Narayana Murthy

Counsel for the Applicants :

Counsel for the Respondents

CORAM:

THE HON'BLE SHRI R.RANGARAJAN

(Order per Hon'ble 9Shri R

4003/96. -

««+ Applicants/Respondents

+++ Respondants/Applicants

Shri K.Ramulu, CGSC

Shri Krishna Devan

:. MEMBER (A)

.Rangarajan, Member (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A)

)

Heard today Shri K.Ramulu, learned standing counsel

for the applicants in M.A, and none for the respandent.

-

2. This M.A. is filed by -the respondents in the
C.A. praying to condone the delay in re-pressnting the

MASR 4003/96. The MASR is for extention of time for implemen=-

tation of the judgement in the BA up to 28-2-97, Today Shri

K.Ramulu produced tetter No.LC/127-105/KiNM dt.4=-3-87 addressed
to respondent No.3 by Respondent No.2 wherein it is stated that

the directions of this Tribunal has since been implemented and

tne arrears nave been sent to the applicant in the 0.A.

3. In view of the above positicn, no further orders

are -necessary in this M.A. The M.A.
oy

~ |

costs,

is closed. No order as to

O\,\}—/@

(R .RANGAR AJAN)
Member (A)

Dictated in Open Court., v %
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Copy to:

-

1¢ The Supdt. of Post OfPices, Kakinmada Oivésion,
Kekinada, East Godavari ODistrict.

J Tha

Postmaeter Genseral, visakhapatnam Region,

ttisakhapstnams

Jd. The
Oak

44 Ona
55 One
6+ One

74 Dne

YLKR

Chief Postmaster General, A.P.Cirecle,
Sadan, Abids, Hyderabady '

copy to Mr.K.Ramulu, Qduocata,CAT,Hyderabadﬁ

copy to Mr.Krishna Devan, Advocate,CAT,Hydarabadd
copy to B.R(A)P;CAT,Hyderabad,

duplicate copy.
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HYD 235D BINCH HYDIWMS.D

THE HZH'BLE SHRI R4 WGA R0z M{A)
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THE HN' OLTSSYRI B.5.341
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